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IN THE CENTRAL ADMINISTRATIVE TRL3UNAL : HYDERbBAD BENCH 

O.A.No.1030/91 	 Dateof Order: 4-6-1992 

BETiEEN: 

Lv.A.sharma 	 .. Applicant. 

• A N D 

Union of India, rq). by 
the Secretary, Communications, 
Sanchar Bhavan, New Delhi. 

The Director General, 
Telecommunications, 
Sanchar Bhavan, 
New Delhi. 

The Chief General Manager, 1, %cJi'c 9en.t/ 7l&'i 

Teleccm, Icarnataka Citcie, 
Eangalore. 	 paJaI-.; boor n'" 

Ica'riogeswara Rao, 	
t7O 

Assistant Engineer, 
Dy.T.D.E. Hassan, 
En rn atak a. 	 Respondents. 

Counsel for the Applicant 
	 Mr.D.Madhava Ready 

Counsel for the Respondents 	.. Mr.M.JaganmahanReddy 

CORAM; 

HON 'I3LE S1I R.BAiJSUBRAMANIAN, MEMBER (ADMN.) 	 • - 

HON 'a 1$ SHE I T • cH2N DRASEXHARA REDDY, MEMB ER (JUD L.) 

(Order of the Divisian Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) ). 
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Mr. D. Madhava Reddy, Advocate for the applicant 

and Mt .M.JaganmohanReddStanding Counsel fcr the respondents 

are present. Heard both sides. 

OA Nos.1599/87, 1125/88, 1673/87, 2141, 

2139/88,1597' & 1671/87 had been filed before the C.A.T., 

Principal Bench, New Delhi by the applicants who are 

similarly placed in all respects as the applicants in the 

present CA,for the very 	same reliefs the applicants have 

prayed for in the present Oh. The Principal Bench as per 

the Judgement dated 7.6.1991 had allowed all the said 

Ohs by giving appropriate directions. As against the 

said Judgements, the department (espondents herein) carried 

the matter in appeal by filing Special Leave Petitions to 

the Supreme Court. The Supreme Court as per its order 

I IflO) A4e.n4ce,q +1n ST.P rnnfirrninn the 
JUdgernents passed by the C.A.T. in the above referred Ohs. 

So, as could be seen the Judgement of the C.A.T., New Delhi 

dated 7.6.1991, passed in the above said Ohs had become 

in all respects. 

When this Oh came up for hearing today, 

Mr.M.JaganmohanReddy, for the respondents1  produced a copy 

of the letter addressed to the Chief General Manager, 

Telecorrtnunications by the Govt. of India, Minof Communica-

tions, dated 1.5.1992. It will be pertinent to extract 

the relevant portion of the letter which is as follows: 

"In the light of •recent Supreme Court decision upholding 

the decision of C.A.'T. (Principal Bench), the proposal to 

revise the seniority of Telecom. pngineering Service,Gp.'B' 

Officers as per para 206 of P&T Manual Vol.IV, as well as 

to frame fresh All India Eligibility List of Junior Telecom 

Off icers for promoticn to Tplecom.Engineering Services, 

Group'B' in accordance with said para 206, is under 

consideration of the Department " 
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Copy to:- 

1. Secretary, Communications, Union of India, Sanchar 
Bhavan, New Delhi. 

2.1 The Director General, Telecommunications, Sandbar 
Shavan, New Delhi. 

3. The Chief General Maneiger, Telecom, Karnataka circle, 
Bangalore. 

4.' KBbo2eswara.sao. Asiqt-nt- Enn4nar fi, '7' n W 

One copy to Sri. D.p4adhavaeddy, advocate, CAT, Hyd. 

64 One copy to Sri.. M.Jagan Mohan Reddy, Addi. CGSC, 
CAT, Hyd. 

7.. One copy to Hon'hle Mr•  T.Chandra Sekhar Reddy, Judicial' 
p Member, CAT, Hyd. 

S.f One spare copy. 
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In view of the said letter we are of the opinion that the 

interests of JuStice would be met by deciding this QA by 

giving tne very same directions that are given in 

OA.1599/87 and batch. 

4. 	 In the result we direct the respondents 

to extend the benefit of the Judgernent delivered by the 

C.A.T. on 7.6.1991 in OA.1599/87 and 'batch to the applicant 

herein also. The applicant shall bedeeméd to have been 

prortoted with effectfrom the date prior to the date of 

prorrotion of any person who passed departmental examination 

subsequent to the applicants and their seniority to be 

revised in TES Group 'B' cadre. The applicant shall also. 

oe entitled to reixation of the pay with effect from the 

said date. This order shall be implSented within six 
months from the date of receipt of the order. The application 

is disposed of with the said directions with no order as 

to costs. 

_ -

tR 

(R .BALASUBKAI4AN IAN) 	 (T.CHIN DRASEKHARA REDDY) 
Mernber(?drpn.) 	 Mener(Jtñl,) 

Dated; 4th June, 199 

(Dictated in the Open Ocuit) 
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THE HON'BLE 	 REDIDY: C 
MEMBER( JTJDL) 
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